
Act No. XXXIV OF 1947 
[PASSED BY THE ~ N D I A N  ~EGIBLATUIUB] 

(Beceiv.ed the assent of the Govornor General on the 18th April 1947.) ' 

An Act further to amend the Indian Boilers Act, 1923 

W F 
HHREA~ it ia expedient further to amend the 
Indian Boilere Act, 1923, for the purpose + 

hereinafter appearing ; 
? It is hereby enacted aa follows :- 
9 

1. This Act may be called the Indim Boilers short title. 
Q e- (Amendment) Act, 1947. 
3: 
8 2. In  section 2 of the Indian Boilers Act, 1923 bstTs,t '& 
$> (hereinafter referred to as the said Acb),),"for clause (cc) 1923. 
g bhe following clau~es shall be substituted, namely :- , 
$6 

' (cc) " economiser " means any part of a feed- 
pipe that k wholly or partially exposed to the action 
of flue gases for the purpose of recovery of waste 
heat ; 

(GCO) " feed pipe " means any pipe or connected 
fitting wholly or partly under pressure through 
which feed water gasses directly to a boiler andl;ao5s 
not form an integral part thereof ;' 
3. After section 2A of the said Act, the following Insartion of neu 

section shall be inserted, namely :- seotion 2B in 
Aot V of 1923. 

" 2B. Every reference in this Act to a boiler or A~~plioation of Aot 
boilers [except in clause (ccc) of section 2, clause (e) of eao-*rs- 
section 6, clauses (c) and (d)  of section 11, clause (d)  of 
section 29 and seotion 343 shall be deemed to include - 
also a reference to an economiser or economisers, res- 
pectively." 

4. To sub-seotion (5) of section 7 of the said Act ~ ~ t ~ ~ ~ & ,  
the following proviso ,shall be added, namely :- of 1923. 

" Provided that a certilicate issued under this sub- 
seotion in reapeat of an economiser may authorise its 
use for a period not exceeding twenty-four months." 

5. In  section 8 of the said Act- Amendment of 
motion 8, A c ~  2 ( i )  to sub-section (3) the following proviso shall 

be added, namely :- 

" Provided that where the certiliwb re- 
lates to an economiser, the application for its 
renewal may be for period nbt exceeding 
twenty-four months." 
(ii) to sub-seotion (4) the followi& fur>her pro- 

viao shall be added, mme!y :- 

" Provided further that in the case of an 
economiser, the owner s h d  be given not less 
than thirty days' notice of the deb fzm 
it8 examination." ; 

Price anna 1 or l i d .  




